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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA NO. 706 OF 1994

tteu Dolhi the 2l8t Day of Nowerobar 1994

Hon'ble Mr.S.KoDhawi, Vlco Chairman
Hon^ble Mr.B,K.Singh, l»terrtior(A)

1, Sunil Kumar
S/o Shrl I.C.Ram

2, Deah Raj
S/o Shrl Manaukh

3, Venkatashuiar
S/o Shrl 3ai Singh

4, Ranjlt Singh
s/o Shrl Dalip Singh

5, Vlnod Singh Negi
s/o Shri K.S.Nogi

6, Shyafflbir
s/o Shri Timraj Singh

(By advocatet Shri U.P.Sharaa)

1.

3.

Versus

Union of India through
The Secrotary, Ministry of Defonco
Govt. of India, South Blcck
Neu Delhi.

The Chief of tho Naval Staff
Naval HQs, South Block
Neu Delhi.

Tho Director of Administration
Naval HQs., Neu Delhi.

(By Advocate Shri P.H.Rarochandani)

...Applicants

,..Rospondonts

3U DGEMENT (oral)

Hcn'blB Mr.S.K.Ohaon, Vico Chairman

1, The controvoray raieod in this OA is covorod by judgement of thlo

Tribunal dated 4.3.94 in OA No. 2590/93 (Shri Ram Pal 4 othara Vs.

UniOT of India). In tho counter affidavit filed on behalf of the

raspondenta, it is stated that respondents are strictly adhoring to tho

direction given in the said judgemant. In vieu of this stand, no further,

order la necessary. However, we direct tho respondents to give benefit,

if any, of the said judgement to the applicants and strictl?; adhere to

the judgement dated 4.3.94 in OA 2590/93, With these directions, this ©A
is disposed of finally.

(BoK.SINGH)
P!EPBER<a)

(s.k/ohacn)
VICE'XHAlRmN


